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O'~n Court~~ ~.Nllflill_

CENTRt..•L t-of,iL"JIS 11\TIVE fRIBUN. L

B 8\J.911--! t LLr.HABAQ.

) Original pplieation No.1279 of 2003

Tuesday, this the 28th day of October, 2003

l b n 'ble Gen. V.K.Srivastava, A.M.
:..:~;::....:..:n_·:;;:.b.:;:;L;;;.....:.;::;....::-.;...;.;:••K::.;:.--.;:B;.:.::hatnaqar .J...-J • M.

Brij Shan Singh,
S/o Sri Jai Karan ingh,
aged about 32 years,
Hlo ViII 8. pOst- Ahmad ur Pawan
~~nauri, Ilahabad. •••• Ap-lie: nt ,

(By dvoc ace : Shri .P .Gupta)

1. Union of India t.hrouqh Secretary,
iinistry of Communicatio n,

G vt , of Indi a, New DeIhi.

2'. I\ssistant .:Ju,:·'8rintendc nt of Post ff ice s,
Central Sub- Division, Allah~bad.

3. .senior Superintendent of Post Offices,
Allahabad Division, llahabad.

• • •• Hesr....once nt s •

(By voc ete : ~.ri •• e.Joshi)

o

••

In this O.A. filed under Section 19 of '.1'. Act, 1 ...85,

the ap lic,Jnt has prayed fQ,C quashin the Corrigendum letter

dated 19.7.20(",,3 -:.nd for d aro ct.Lo n t.o respondent No.2 for

trezting t re intervening period as continuous from the

date of assing of termination order dated 30.6.2003 and

to rovide all consequential benef its to the ap licant of

aforesaid continuity of service,

Contd •••• 2.



- 2 -

2. The facts, in short, are that the a,T;licant was

ap ointed as S.D .M.C., Ahmad- ur Pawan under re sponde rrt No~2

L,e , Assistant Superintendent of --'ost Offices, Central

Sub-Division, Allahabad. He was terminated by order dated

30.6.2003. Aggr ie vad by the sarna tre ap' licant file d

OA NO.723/2003, which was allo\~d by order dQJoocl 9.7.2003.
The termination order dated 30.6.2003 was quashed and

tre fa llowing order was passed :-

IFor the afore said re aso ns , the OA is illlo~·;}ad. Ire
impugned order dated 30.6.2003 (Annexure-~12) issued by
the res onderrt NO.2 is quashed. Tre re sr:.-onde.ntNO.2
is d.Lrec'te d to re-engage the aptJlicant icnrrediate ly
and treat the intervening period as continuous, from
t he de te of co mmrni.c yt io n of this order. However,
the app Lfc an t, shall not be entitled for any back wages.
Tbe app Id.ccrrt shall be allowed to continue on t.ho
post of EDNC, hmadpur Pawan till a regularly se lected

. ar so n is a1 po Lrrte d , It is also directed that the
candidature of t.he a p licant shall be considered at
th2 ti'19 regular se Ie c t Io n is mace f if applicant
a~)li2 51- keeping in view the r.E:l'i t and exp9rie nce of
too app iC<Jot. The Of\. is decided accordingly at
tre admission stage. n

In cur suance to the orce r of th is Tribunal dated

9.7.2CU3, t-r.;: a. rlicd~t VJas .re Lnst ate d vide order dated

13.7.2003 and interv8ninSJ l)c£:{2d f,om CllG .::lute) of termination
was ~

-to . the d ete of r'e Lnst ,..(:'Gf!}?nt Ltrta~0. <'-'$ continuous.

3.. Tre griev c)nce of the ap lie dnt is that by tho

intervening period has been tre,;.ted as continuous only

from the date of communication of this Tribunal's order

Loarne d coun se I for t.he Cllrlici:nt subcitted

that tm order of this Tribunal d·Jted 9.7.2003 was served

Hov.cver, by the: impugn1:1 Ccr r Lqenr um
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treat the intervening period as continuous w.e.f. 18.7.2003

only.

4. ,3rned counsel for the res ondents su brrd.t te d that

no ille ga lity h s bee n c.,r.1171itted by the i:e s once rrt s and

the order has been as ss d s directed by this Tribunal

and tr-:are is no good ground for interference.

5. have heard the ccunse 1 for the art ie s and helve

ezuse our r der dated 9.7 .2CXj3,. Ire intention of the

Court has been that tl13 a ,Jlicant was to be re-engased

irnc.Pdiately from the 'ate of co amrru,c t io n of too or de

f t is Tribunal. s ce 9 -u: S t;13 inta zve nins •erLod ,

w'e f Lnd subs t ance in -::'he submi s s io n of too .lG cz-ne d coun se 1

for the ~lJ; licant that the entire Lnte rve nfn q .eriod has tol-
be tre atcl as continuous •.

6. In the f ct s and circumstance s and the afore said

this 0 is e Ll.owad at the adnission stage itse If. The

Lm uqre d Cor.ci(end.1o letter dated 19..7.2CYv3 is quasbs d ,
. ~W-'f*~lV

Tbe e nt ire interve ning e r i d":c. he a Ldc ent fro rn the date

of termination i.e. 30.6.2003 to tre ate of re instate n~nt

L,o , 18.7.2003 shall be treated as continuous. HoV\Sver, it

is once . r made cle r th t tre a lic nt sh 11 not be

entitled for any back-wages •..what sover , for t h~ interve ning

e r Lod ,

7. There s all be no ruar as to costs.

~~j\;mber- .mber-J
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